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RE THE HON’BLE NATIONAL GREEN TRIBUNAL
% (WESTERN ZONE BENCH), AT PUNE.

AN
Q, L.A. No. 841/2025(WZ)
' l@’») IN
Z 7
&/ APPEAL No. 620 /2025(WZ)
/ILSON GERRY PEREIRA ...APPELLANT
VERSUS

THE GOA COASTAL ZONE MANAGEMENT

AUTHORITY & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 2 TO THE
APPLICATION FOR CONDONATION OF DELAY IN
FILING APPEAL

MAY IT PLEASE YOUR LORDSHIPS:

I, Prafulla R. Hede, aged about 87 years, son of Rajaram Hede, Indian
Citizen, residing at H.no 644, D-15, La Marvel Colony, Marabella

Dona Paula Goa, the authorised representative of the Appellant do

hereby on solemn affirmation state and submit as under:

/
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[ state that I am the Appellant abovementioned and authorised to ﬁrl;éf“ [ 7
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the present Affidavit in Reply. I state that I am filing the affidavit m:}\\
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Reply pursuant to the Application for Condonation of Delay filed by ==
the Appellant/Applicant in the aforementioned matter. I state that this

Respondent received the copy of the Application for Condonation of
delay through its Advocate only on 16/01/2026 which was received

from the Advocate of the Appellant on the same day.

1. I state that the Respondent No. 2 is the complainant before
the Respondent No. 1 (Goa Coastal Zone Management
Authority, hereinafter referred to as “GCZMA”) and is the
lawful owner of the properties bearing Survey No. 154/1-A
and 154/2 of Village Goa Velha, Tiswadi Taluka, Goa,
admeasuring 17,000 sq. mts. and 5,950 sq. mts. respectively
(hereinafter referred to as “the said properties™). The name
of the Respondent No. 2 is duly reﬂected in Form I & XIV
of the said properties, and it has been in possession thereof.
The said properties are situated on the bank of River Zuari,

which has tidal influence and connects to the Arabian Sea,
N
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attempt to prolong the proceedings and evade tl ’e_'
LAY (f\ £xp

consequences of the impugned order dated 18092025

passed by the GCZMA, which directed demolition of all
illegal structures in the said properties and restoration of the
land to its original condition.

state that the impugned order dated 18.09.2025 was duly
served on the Appellant on 22.09.2025. The statutory period
of 30 days for filing the appeal under Section 16 of the
National Green Tribunal Act, 2010, expired on 22.10.2025.
However, the Appellant approached his present advocate
only on 06.11.2025 and filed the appeal with a delay of 19
days (as admitted by the Appellant). In reality, from the date
of service on 22.09.2025 till 06.11.2025, a period of 46 days
elapsed during which the Appellant did nothing substantive
to challenge the order. This delay is solely attributable to the
Appellant’s lethargy, negligence, and lack of diligence, and

no sufficient cause has been shown to condone the same.

\
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only on 06.11.2025 and filed the appeal with a delay of 19
days (as admitted by the Appellant). In reality, from the date
of service on 22.09.2025 till 06.11.2025, a period of 46 days
elapsed during which the Appellant did nothing substantive
to challenge the order. This delay is solely attributable to the

Appellant’s lethargy, negligence, and lack of diligence, and

no sufficient cause has been shown to condone the same.
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treatment for “fracture Left Wrist Joint” and she is adv1sed’

rest from 05/09/2025 to 05/12/2025 and due to whlch th&\

Appellant was precluded from attending the hearing before the
GCZMA and also taking further any action in assailing the
impugned order. I state that said document is got up document
created to justify the delay. The said Document appears to be
given mechanically without any cause, and this Respondent
believes at the instance of Appellant to cover up the entire period
of limitation and the contents of the same are ex-facie suspects
to be false. First and foremost this Respondent is not aware
whether “Mrs Antone Estebeiro” is the mother of Appellant and
this Respondent demands strict proof for it. Secondly even
assuming but not in any way admitting if concerned person is
the mother of the Appellant, then the said Certificate does not
mention that she is been advised to take bed rest and it is
inconceivable that Doctor will advise for bed rest for the ailment
of left Wrist fracture at the most will prescribe to avoid pressure
on it, and therefore the concocted story by the Appellant to

Justify the delay caused is baseless and frivolous. I state that the
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rest from 05/09/2025 to 05/12/2025 and due to whlch the i

Appellant was precluded from attending the hearing before the
GCZMA and also taking further any action in assailing the
impugned order. I state that said document is got up document
created to justify the delay. The said Document appears to be
given mechanically without any cause, and this Respondent
believes at the instance of Appellant to cover up the entire period
of limitation and the contents of the same are ex-facie suspects
to be false. First and foremost this Respondent is not aware
whether “Mrs Antone Estebeiro” is the mother of Appellant and
this Respondent demands strict proof for it. Secondly even
assuming but not in any way admitting if concerned person is
the mother of the Appellant, then the said Certificate does not
mention that she is been advised to take bed rest and it is
inconceivable that Doctor will advise for bed rest for the ailment

of left Wrist fracture at the most will prescribe to avoid pressure

on it, and therefore the concocted story by the Appellant to

justify the delay caused is baseless and frivolous. I state that the
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for de sealing of the premises dated 23/05/2025 filed be

the GCZMA. The Appellant participated mtenmttentl}\"\@
N

the GCZMA proceedings but chose to dodge and not
cooperate fully. For instance, despite multiple opportunities
granted by the GCZMA in its meetings (including the 442nd,
449th, 455th, 459th, and 463rd meetings), the Appellant
failed to file timely replies, produce documents, or appear
consistently. The GCZMA even ordered sealing of the
premises and disconnection of water and electricity till
further orders in its 449th meeting, yet the Appellant did not
comply or challenge the said order which clearly indicate
that the Appellant was well aware about the entire
proceedings and has participated in the proceedings.

I state that the Appellant intentionally chooses not to appear
or participate fully in the GCZMA proceedings. There is no
medical certificate produced for the alleged illness of the
Appellant’s earlier advocate, either before the GCZMA or

before this Hon’ble Tribunal, to justify any delay on that

N\
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the GCZMA. The Appellant participated 1ntenn1ttentlyxmu\;\
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cooperate fully. For instance, despite multiple opportunities
granted by the GCZMA in its meetings (including the 442nd,
449th, 455th, 459th, and 463rd meetings), the Appellant
failed to file timely replies, produce documents, or appear
consistently. The GCZMA even ordered sealing of the
premises and disconnection of water and electricity till
further orders in its 449th meeting, yet the Appellant did not
comply or challenge the said order which clearly indicate

that the Appellant was well aware about the entire
proceedings and has participated in the proceedings.

I state that the Appellant intentionally chooses not to appear

or participate fully in the GCZMA proceedings. There is no

medical certificate produced for the alleged illness of the

Appellant’s earlier advocate, either before the GCZMA or

before this Hon’ble Tribunal, to justify any delay on that
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the complaint in accordance with law within 12 weeks
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giving notice to the Appellant. Despite this, the Appeli
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dodged the proceedings, and the GCZMA, after considering
the documents and arguments, rightly passed the impugned
order, The Appellant has illegally constructed permanent
RCC structures admeasuring about 1,500 sq. mts. using
cement, bricks, concrete slabs, and roofing sheets,
destroying vegetation and ecology in the NDZ area using
heavy machinery, in violation of CRZ norms. There were no
existing structures in the said properties, as evident from the
survey plan, Form I & XIV, and sale deeds produced by the
Respondent No. 2.

I state that this Respondent states that this Hon’ble Tribunal
may consider conduct of the Appellant while entertaining
this application for condonation of delay. The Appellant has
not been diligent; he intentionally evaded the GCZMA
proceedings despite several opportunities, did not cooperate

at the time of inspection, and now seeks condonation without

\
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dodged the proceedings, and the GCZMA, after considering
the documents and arguments, rightly passed the impugned
order. The Appellant has illegally constructed permanent
RCC structures admeasuring about 1,500 sq. mts. using
cement, bricks, concrete slabs, and roofing sheets,
destroying vegetation and ecology in the NDZ area using
heavy machinery, in violation of CRZ norms. There were no
existing structures in the said properties, as evident from the
survey plan, Form I & XIV, and sale deeds produced by the
Respondent No. 2.

I state that this Respondent states that this Hon’ble Tribunal
may consider conduct of the Appellant while entertaining
this application for condonation of delay. The Appellant has

not been diligent; he intentionally evaded the GCZMA
proceedings despite several opportunities, did not cooperate
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the delay period. The Appellant’s conduct shows delibe ‘%

1

WX
. - . - 3 . . ("*,\ -
inaction and negligence, which disentitles him to any e\*
discretionary relief. =

This Respondent respectfully submits that the delay, must be
explained day-by-day and the Appellant has not provided a
day-wise explanation for the 46-day period from service of
the order to approaching the new advocate, rendering the
application defective.

This Respondent submits that the Appellant has no good
case on merits and no likelihood of succeeding in the appeal,
as the structures are unauthorized, illegal, and in violation of
CRZ Notifications 2011 and 2019. However great prejudice
shall cause to the Respondent No. 2 if the application is
allowed, as it would delay the enforcement of the demolition
order and allow continued violation of environmental laws.

NOW_ 1 SHALL DEAL WITH PARAWISE

CONTENTIONS RAISED IN THE APPLICATION:

\
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discretionary relief.

This Respondent respectfully submits that the delay, must be
explained day-by-day and the Appellant has not provided a
day-wise explanation for the 46-day period from service of
the order to approaching the new advocate, rendering the
application defective.

This Respondent submits that the Appellant has no good
case on merits and no likelihood of succeeding in the appeal,
as the structures are unauthorized, illegal, and in violation of
CRZ Notifications 2011 and 2019. However great prejudice
shall cause to the Respondent No. 2 if the application is
allowed, as it would delay the enforcement of the demolition

order and allow continued violation of environmental laws.

NOW 1 SHALL DEAL_ WITH PARAWISE

CONTENTIONS RAISED IN THE APPLICATION:
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and on what basis the demolition squad of the GC ‘

\“-v’
14al
t\

returned without executing the impugned order da

e

e
~
\
.

A\ e
3\\&3@(,\\
) \ ] l""‘;;“

o~

0

—

18.09.2025, as claimed by the Appellant in paragraph 4 ofﬁ =

the application. It is submitted that the Appellant was
afforded reasonable opportunity to defend the matter before
the GCZMA, including multiple hearings and chances to file
replies as recorded in the GCZMA proceedings (such as the
442nd, 449th, 455th, 459th, and 463rd meetings), however,
the Appellant intentionally and consciously chose not to file
any reply and remained absent throughout the hearings. I
state that the Appellant’s averment regarding the alleged
illness of his earlier advocate as a cause for the delay in filing
the appeal is entirely vague and unsubstantiated, bereft of
any documentary evidence such as a medical certificate
pertaining to the advocate or an affidavit from the said
advocafe affirming that the delay was attributable to his
unavailability or incapacity. In the absence of such

corroborative proof, this vague averment cannot be regarded

\
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Furthermore, even if one were to assume the advocatels:
y :\ b r’ Y o,

unavailability, the Appellant has not explained why he d1d
not seek alternative legal assistance promptly within the 30-
day statutory limit, or why he waited until the demolition
squad visited on 06.11.2025 to contact a new advocate,
thereby allowing an unexplained lapse of 46 days from
service of the order. This lack of diligence and failure to
provide corroborative evidence renders the contention
unreliable and insufficient to constitute “sufficient cause”
under Section 16 of the National Green Tribunal Act, 2010,
warranting dismissal of the application.

With respect to para 7,.8,9 & 10 of the Application for
condonation of delay the content of the same are denied.

In view of the above, it is submitted that the application for

condonation of delay be dismissed with costs.

27.01.2026 %
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Placg:\Panaji, Goa.
8
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RESPONDENT NO. 2

4
v

VERIFICATION

I, Prafulla R. Hede, aged about 87 years, son of Rajaram Hede, Indian
Citizen, residing at H.no 644, D-15, La Marvel Colony, Marabella
Dona Paula Goa, the authorised representative of the Appellant do
hereby on solemn affirmation state and submit that the contents of the
above reply are true and correct to the best of my knowledge and
belief, based on records, and nothing material has been concealed

therefrom.

%7‘7)
Solemnly affirmed at Panaji, Goa, on this 27% day of January

. |

DEPONENT

2026.

IDENTIFIED BY
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FORM I & XIV 1M1
Date:  28/01/2026 A 9T 9Y Page 10f 1
Taluka TISWADI Survey No. 154
qTeLhT ]
Village Goa-Velha wd W
Sub Div. No. 1-A
ik R Aex
Name of the Field Tenure
AqTH i AT THTL
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTOT & (3. ST, =T, #1.)
Dry Crop Garden - 0 Total Cultivable Area
Rice Khajan Ker Morad
S EILIRES ST &5
IS FT HEE -
0000.00.00 0000.53.50 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.53.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AU &7 (3. 3. =%, #1.)
Pot-Kharab iz gx19 Remarks 97
Class (@) Class (b) Total Un-Cultivable Area Grand Total
=t () M (F) THT AT STTHA THT
0000.00.00 0001.16.50 0001.16.50 0001.70.00
Assessment : Rs. 0.00 Foro Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00
ST Sfeme =
S.No | Name of the Occupant Khata No. Mutation No. Remarks T
Felq T Ad CICERS FIEE A
1 | M/S Glacier Traders Pvt.Ltd. Mumbai 553
S.No. | Name of the Tenant Far 7 Khata No. | Mutation No. | Remarks
IR R FFT A aa
1 Nil
Other Rights zda< &g Mutation No. Remarks
Name of Person holding rights and nature of rights: e o T
T BF IO FLOT-ATH AT T T TH
Nil

Details of Cropped Area fimarefier &= arefier

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

Yoar N f Season Irigated R i_and not Available for Source of
ame of the Mode Name migate Unirrigated Bultivation it wix o Remarks
ag Cultivator & Hraw of Crop EIRIRE] S : T
: Nature Area &= EERIE
AT FTOT-AT RFEFTAT | oassoms  |HaAssqMs HaArsSaMts | grfe
T 2 e St R oameo=t 7. s = o
Nil
End of Report
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= 5 Government of Goa
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o Survey Plan
TISWADI Taluka GOA-VELHA Village
N
Scale 1: 4000 Reference No.: 1000000986267
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/
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FORM 1 & XIV 111
Date:  28/01/2026 T 9T 9% Page 10f 1
Taluka TISWADI Survey No. 154
RINED :
Village Goa-Velha SRR
Sub Div.No. 2
L GG ERS
Name of the Field Tenure
qqT AT T THT
Cultivable Area (Ha.Ars.Sq.Mtrs) SIT¥T97 & (3. 9T, =T, #1.)
Dry Crop Garden 3 2 Total Cultivable Area
- Rice Khajan Ker Morad ST &
R EIIDE] A sirce TFHT
0000.00.00 0000.24.50 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.24.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (3. 3M<. 4T, #1.)
Pot-Kharab Tz g9 Remarks 71
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 () T () T ATfaE S THT
0000.00.00 0000.34.75 0000.34.75 0000.59.25
Assessment : Rs. 0.00 Foro Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00
HTHTT SfeaTe T
S.No | Name of the Occupant Khata No. Mutation No. Remarks T
FeAQTId AT IR ERS FTEHTT 7
1 | Glacier Trades Private Limited 684
S.No. | Name of the Tenant Far 7ix Khata No. | Mutation No. | Remarks
Ty AT FTHTE A a
1 Nil
Other Rights zd¥ g§ Mutation No. Remarks
Name of Person holding rights and nature of rights: e ST

A< BF G0 HLOT-ATH 77T T 5F THIT

Nil
Details of Cropped Area fasrareiier == araefier
v S R T I_and not Available for Source of
ear Name of the Mode eason  Name rmgate: Unirrigated e hvaticn - T ¢ ion Remarks
EL] Cultivator fa HEH  bf Crop EILIRET Rraa e A
AT S Nature Area &= SRR
SIS TEET AT | o assqMis |HaArs.SqMis a5 HaArsSaMts | grfc
T T e S X oenw =Y > v =t ot
Nil:
End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.
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2 Government of Goa
.:' \ﬁéﬂ&\ Directorate of Settlement and Land Records
ﬁi‘:mm‘gjg Survey Plan
TISWADI Taluka GOA-VELHA Village

Scale 1:2000 Reference No.: 1000000986268
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This  DEED OF SALE is made at

day of the month of
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housewife, resident at Goa-Velha, Thhas ., Goa,
herein represented by Attorney, her son, Mr. Jose
Agnelo do Rosario Rodrigues Menezes, son of the
said Alvaro Menegzes, alias Alvaro Jose de Conceicao
Souza Menezes, major in age, Indian National,
Occupation agriculture, resident at Goa Velha,

Ilhas, Goa, hereinafte? called "THE VENDORS" (which

GUAA 950878

2.6
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" meaning

‘and

;Name @L L,.

. ....-u-.-... .

Ml/s G’fa.c,c_c,\ TAaAe. pu—? /U’Cﬂ istewe

) _ Res]‘\_:‘ LT A-ta s S IR T Al SO S A iy trsesrressd
| Asthere® <) & gy i .5564-&/m....-
L Additionut o e i : edadongs
I elth: Q
. : + ?
LagigreTesns Al A i VMG WERDSY Hmny.tur mm .

-~

expression shall unless repugnant to the context

thereof be deemed to include their hei

legal representatives and administ-rator.s)

the FIRST PART .

AND

M/8 GLACIER . TRADES PRIVATE LIMITED, a

or =

rs

of # Q

Company



incorporated under the Indian Companies Act 1956,
having its registered office at Puran Niwas, Ground
Floor, Arthur Bunder Road, Colaba, Mumbai - 4.

005, hereinafter referred to as "PURCHASERS" (thch
expression-shall unless repugnant to the context or
meaning thereof be deemed to mean and include their

Successors, administrators, representatives: unless
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% the context othe:wisé requires) of the SECOND PART
e %
\ AND
,A' Mr. J. R. RALINO DE sousa son of MR. ROSARIO DE Qi:j
i ' . ,- " \/
‘/%h SQ.USA‘, major in age, maxrled, Architect, _Ind1an
: National, resident of _A__ltin_ho,_ Panjim, Goa,
‘\ hereinafter referred to as ""CONFIRMING PARTY"

O i




(which expression shall unless repugnant Tt the

context or meaning thereof be deemed to mean and
include his heirs and legal representatives) of the

THIRD PART; and Witnesses.

WHEREAS there is a property at Goa Velha of Tiswadi

Taluka, known as "LOTE B DE SAPAL", which bears

-
-
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Survey No. 154/1-A and is fully described in the

Schedule below;

AND WHEREAS the said property originally belonged

to Andre Caetano do Rosario Aurelino. Menezes

Rodrigues, and his wife, Maria Piedade Henrigueta

Monteiro, from Goa-Velha; . (@}g

R
) I3 _
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o
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AND WHEREAS by deed dated 20/2/1964, 'duly aexeacuted
before the‘tha%y Ex-officio, Dr. Antonio Orlandob
ﬁbbé}ﬁ the said;Aﬁdré'Cdeténovdo,Rosario Aureliano
Menezes Rodrigues and his wife sold a separate
and distinct part of ‘the said propefty
corresponding to 17/24th to THE VENDORS Nos. 1 to

v ) N
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AND WHEREAS the PURCHASER are the nominees of the
CONFIRMING PARTY, pursuant to the said Memorandum
of Understanding, purchasing the said property on
“Yag. 18 where dis.basis! and for the pride ‘'of  Rs.
3,94,648/~- (Rupees Three Lakhs Ninety Four Thousand

Six hundred Forty Eight only) with a further

agreement that the VENDORS should give c«credit to
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_12_
the PURCKASER of the amounts paid b¥

he;Memotandum of

PARTY pursuant to t

dated september 30, 1995,

AND WHEREAS

purchase and beed in peaceful

possession

THE VENDORS are and

of the said properﬁi and

the CONBIRMING

understanding

have

and undisturbed

the same

since

lies

\§§J ,,‘ 
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in the Record of Rights in favour of TH

VENDOR No. 1 and admeasures approximately 17, 00051AML §§;;

(Seventeen thousand Sgquare metres), and the

CONFIRMING PARTY confirms the above. \jéaéhiw

AND WHEREAS THE VENDORS being sole and exclusive
owners of the said property, have agreed to sell
and THE PURCHASER the nominees of the CONFIRMING

PARTY, has agreed to purchase the same, free from

any encumbrance or charge whatsocever, for the total

price of Rs. 3,94,648/- ( Rupees Three Lakhs Ninety

Four Thousands Six Hundred Forty Eight only).

AND WHEREAS THE VENDOR No. 2 is herein represented
by her Attorney above-named, by virtue of General
Power of Attorney, duly executed on September 5

9oL .

NOW THIS DEED WITNESSES AS FOLLOWS: - s

168, In pursuance of the said agreement and in

consideration of the price of Rs. 3,94,648/-
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(the reeeipt whereof THE VENDORS do herebyY
acknowledge and wherefor THE VENDORS do hereby
grant full discharge), THE VENDORS do herebyY .
at the inhstance of the ’CONFIRMING PARTY ,

Vil pad U

TRANSFER BY WAY OF SALEthe said property Lote

QS@@ B of sapal . fully described in the thedule
/ pelow TO HOLD the same to rHE PURCHASER ever

kﬂk/ﬁereafter as his ovwn abs

olutely;
2. The market value of the land hereby sold is
>
.%%a RS - 3,94,648/— having regard to the fact that
ij the said property has been subject to erosion
\\/ for a number of years and has otherwise been

A
)

PRPRL
\(‘\_

-

neglected and requires extensive and expensive ;'\
Pa }

/,;Vef-» {

J
work to reinforce its borders and save it from&“

erosion and £loo0ding.

3. That in consideration"bf the amount of Rs.
3,94,648/~ (Rupees Three Lakhs " Ninety Four
Thousands Six Hundred Forty Eight only) agreed

py and between‘the VENDORS and PURCKASERS th

p2

N7

e\
X
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VENDORS herebhy agree and confirm to have
received an amount of Rs.1l,43,000/- (Rupees
One Lakh Forty Three Thousand Only) paid. to
them by the CONFIRMING PARTY pursuant to the
Memorandum of Understanding dated September
30, 1995 and the balance of Rs. 2,511,648/~

P

QJB (Rupees Two Lakhs Fifty One Thousands Six

Hundred Forty Eight Only) is paid today.

X
% 4. The CONFIRMING PARTY is paid herein by the
&
;“ ﬁiaﬂ¢ﬁr PURCHASER an amount of Rs. 50,000/ - (Rupees
7 : Fifty Thousand Only) as Commission. This
; amouht ~ is in addition to Rs. 1,433,000/~
E (Rupees One Lakh Forty Three Thousand Only)
| aib herein payable to the CONFIRMING PARTY.
§ 5 THE VENDORS do hereby covenant with = THE
. PURCHASER as follows:-

a) That the title of THE VENDORS in : the- land
hereby so0ld is unimpeachable and that THE

VENDORS do have the right, power and authority
e ol
T

e
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b)

c)

da)

4 131

_16_

to sell the same without any let or hindrance;

That this .sale .is made free from any
encumbrance oOrC charge whatsoever and there is
no tenant nor mundkar in respect of the said
property and that the said property is not
subject to 3any order of attachment or any
other prohibitory order from any Court or
Tribunal and that it is not subject to any

notification under the Land Acquisition Act;

That whensocever reasonably required, THE
VENDORS shall, witﬁout any cost to THE
PURCHASER, do all that should be necessary OrT
convenient to ensure that THE PURCHASER
peaceably holds and enjpys the said 1land

without interference from anyone whosoever:;

That in the event THE PURCHASER is ever
dispossessed from the land hereby sold or any

part thereof BY REASON OF ANY DEFECT Iﬁ THE
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e 17 e
TITLE OF THE VENDORS, THE VENDORS shall tully
compensate THE PURCHASER and shall save THE

PURCHASER from loss.

SCHEDULE

ALL THAT LAND which is known as '"LOTE B DE SAPAL",
and is situated at Goa Velha village of Ilhas
(Tiswadi) Taluka and sub-District, bistrict of
North Goa, State of Goa, within the jurisdiction of
the Village Panchayat of St. Andre, and is 17/24th
of the original “"l.ote B de Sapal’ and. . today
constitutes a single unit and bears Survey No.

154/1-A and admeasures approximately 17,000 sg.mts.

(seventeen thousands square metres) and is part of

Revenue No. 962 gnd bears Land Registration No.
i

22204 and is bounded on the East by the 7/24 parts

of the property Sapal Lote B, on the West by Lote C

de Sapal, on the North by the property of Alvaro

Menezes, THE VENDOR No.l, and on the South by the

Zuari river, where the Bund wall is breached as

e

.//‘/(//

indicated on the attached plan.

(b

-~

40 .
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IN WITNESS WHEREOF this deed is made on the day
first above mentioned and the parties_hereto. sign

hereunder in the presence of Witnesses.

Signed, Sealed and Delivered
of the withinnamed *vendors'
1. MR ALVARO MENEZES

Vendor No 1

2. MRS. ANINA DO ROSARIO DE
POMPEIA MENEZES RODRIGUES
vendor No 2
(Through Her Attorney)

Signed, Sealed and Delivered
by the withinnamed *purchaser’
M/S. Glacier Trades Private
Limited

Signed, Sealed and Delivered

by withinnamed *confirming Party
MR. J. R. Ralino de Sousa.

WITNESS

e e
* oA
PR EE ma\A

o
e
3l
g

A

)

)

) .

) aﬂ;\/m Suda
R
- |

-
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; Received a sum of Rs. 3,94,648/-~ (Rs.Three Lakhs
; Ninety Four Thousands Six Hundred Forty Eight Only)
: as under.
1) Rs. 1,43,000/- (Rupees One Lakh Forty Three
Thousand Only) paid by the CONFIRMING PARTY
Pursuant to the Memorandum of Understanding
(‘) dated September 30, 1995.
. Rl
ks W U,
5' \\ﬁ.ﬂ\ 2) Rs . 2,51,648/~- (Rupees Two Lakhs Fifty One
.4 J,/ ”,? Thousand Six Hundred Forty Eight Only) by

W @/}L % DD "746%3ated ﬁ‘él.d/l'ﬁ'? drawn on

gz’ "Arfl_

5 \)b/ of this Sale Deed.

Ly

say received Rs.

VENDORS. (1) -

W‘M@"er

(MR .

ALVARO MENEZES)

as full and final

3,94,

constitution

648/- as stated above.

VENDORS. (2)

M W Cédyk_&"if.“!"
12§7f)cg?bueﬁ 7ﬁ<¢¢1¢~ il

(MRS ANINA DO ROSARTIOQ DE

POMPEIA MENEZES RODRIGUES)

Through her attorney

(MR.JOSE AGNELO DO ROSARIO
RODRIGUES MENEZES)



w2 |
135

RECETIPT

Lakh

Received a sum of Rs. 1,93,000/- (Rupees One
Ninety Three Thousand Only) as undertr
Three

1,43, 000/- (Rupees one Lakh Forty
Thousand Only) by chegue No. Qfﬁ[é{(&f dated
/t /10’/4 7  drawn on P s Py s @»7% .,/:,(an )

1. Rs.

@ e

cheque No. (zéJSZQLQf dated ,4/4Q§?/c?'7 drawn
} - I ,?égﬁi
CELS

on _%&./&l_‘—-ﬁ‘f‘wﬂv fy %Ldlm / W(Z/"}‘,pv’\- ‘
e -
RN

1,93,000/-

confirming Party

~ ). RR|VIVVSS

.R. Ralino de Sousa.

%ﬁkf/éf 2. Rs. 50,000/- (Rupees Fifty Thousand only) by )
’ &
//

Y

1 say Received Rs.

WITNESS

1.
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DEFED OF SALE

This DEED .0OF SALE is made at Panjim,

25 TH day of AuacusT, One Thousand Nine

on this

Hundred
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sr. No. .2 L )2 pines ot vend: ,.....m Date of tamue .:\...—-31
e &b + i g 5, . i o) e O 2T e

an 7 57 i et o OB e L o R

terssrrcsssnescronsudl

Kea o POVV\"’& .......... ST SR e e ris s
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AGJJu.an e SRIO e gk W e Sl S W a8 SR W 0. o e 0K d.lmg ;

_ o e O
Qugueknre of m@%@uw ' mmm b Furchaass

Ninety Seven made between MR. J.R. RALINO DE SOUSA.
son of MR._ ROSAR IO DFE SOUSA aged 64 years,
married, Architect, Ihdian National, resident at
Altanho _Panjim, Goa, Lhereingft.er called the
"VENDORE" (which expression shall unless repugnant.

to the context or meaning thereof hbe deemad to

include his heirs assigns, successors, legal

L Amd dhis Lo MRs. Hmmie Ve Souso a

MR. Yuqgo of?£:%0~,cuﬁe4§ S"7ﬂ4ux~$ héh~;:i:§f§j;;i§qun
\Q,Q:k,a.q;‘v.o.x Asride~rX SX ﬂ«U:Amko, N Wza\
NSOV ha~c>33sﬂdﬂ‘ilhﬂu\\quAn3~«A(ﬂQ'S Q. zkﬂuho

o\e. Sewnoo

e,



S representatives and administrators) of the FIRST
2 : PART ;
AND
rd M/S QL.ACIER TRADFS PRIVATF  LIMITFD, a Gompanv
i incorporated under the Indian Companies Act, 19586

having its registered office at Puran Niwas, Ground
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Floor, Arthur Bunder Road, Colaba, Mumbai - 400 Qa5 o M

hereinafter referred to as “"PURCHASERS" (which
expression shall unless repugnant to the context or
meganing thereof be deemed to mean and inelude their

successors, administrators, representatives unless

the context otherwise requires) of the OTHER PART;

v \ ‘
&) R

0
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207 Goa

. 0.38/80 .
t ) i ‘2611{.‘1‘2019}
. §
- S S :
Vv RB "l. ; :
v Ay %
' WHEREAS at Goa Velha of | lhas Taluka, thera ety
g‘ property known as “"RANDO P11 LAR Y, which is an
H\n
¥ agricultural lTand admeasuring approx. 5950 sSas. o mts.
v oIEH
: - and, comprising of a coconut garden and bheing ?22/50
r! of the property earlier bearing Land Re.gistr‘ation ‘
No. 20,294 and Revenue No.407 and which 22/50 today
is a dastinct ‘property  and. bears Registration
: Y
{ o
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No. 20,295 at Book B-54 New and tis Fally descr%bed
in  the Schedule below hereinafter referred to as ' CS?
the said property,
WHEREAS the said property originally belonged to
MR. ALVARO MENEZES, alijas ALVARO JOSE DE CONCE I CAO
SOUZA MENEZES, resident of Goa Velha, Tiswadi, Goa,

@f/’?/

. =
w v
/ '

-



G

to the extent of 11/50 by virtue of Notarial deed
duly execiited in his favour on. 10/10/1949 and

|
11/50th thereof belonged to his brother MR. ALFREDO

CASS |1 ANO DA CRUZ E CONCEICAO SOUZA E MENEZES by
virtue of the very same Deed dated 10/10/19849 . and
subsequently a Deed of Exchange was exacuted on

26/2/1960 at Panjim, before the Notory of the Subh-
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District of tlhas, Dr. Fernando Jorge Colaco, which

Deed is recorded from Folio 23 onwards of Book No .

527 by which the said entirle 22/5C constituting the

property bearing Land Registration No. 20,295 at

Book B-54 . New came to exclusively belong to MR.

ALVARO MENEZES and his wife MRS. ANINA DO ROSAR IO

DE POMPE | A MENEZES RODR | GUFS .

&

B
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: %}// i AND WHEREAS the VENDORs}K now sole, absolute and

i \}»/ exclusive owner of the said property better |
: mentioned in the Schedule herein below,. subsequent
: to a Deed of Sale dated November 9, 1985 and 5
Q registered at the Subh-Registrar's foic:'e at- Pangjim,
under Volume No. 465» of Book No. 8 pageaes 119 "r.m
i ! '

150, made between then-'v_éNDOR hereinabove mentionead

W
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and MR.., ALVARO MENEZES and his wife MRS. ‘ANINA DO

ROSAR IO DE POMPE | A MENEZES RODR I QUF S, for the

consideration and upon the terms and conditions

therein mentioned.
x
AND  WHEREAS the VENDORSbha§ agreed to sell and the

PURCHASER has agreed to purchase the said property

'




B

better mentioned in iﬁéchhedulé free from any
-

encumbrance or charge M%étsoever for a total price
2
il A o

O Rs, 4,146,250/ = (éupees Four “lLacs  Fortyii SHxs

Thousands Two Hundred%ﬁnd Fifty only).

NOW THIS FOLL S =
Sié&?mmp
mvﬂq.ﬁiﬁ“ Nk In Pursuance of the said agreement and in

consideration of the price of Rs . 4.46 250/

tn : SRR )
G -

?ﬁ CE
: .‘E}

%w" "A'// (Rupees Four ll'acs Forty Sitx Thousands Two

- Hundred and Fifty only), (the receipt wheﬁeof
the VENDORS do hereby acknowledge and wherefor
the - VENDORSIdo hereby grant ischarge), the!
VENDORS do hereby TRANSFER BY WAY OF SALE the

Cb said property fully described in the Schedule

below TO HOLD THE same to THE PURCHASER ever

hereafter as his own absoclutely.

.‘..:_'\ .
‘.i 3

2 The market va]@ “of the land hereby sold is

e
e

Rs.4,46,250/~ (Rupees Four Lacs : .Forty Six

Thousands Two Hfﬂdred and FEifty. only) =
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The VENDORS do hereby covanant with the

PURCHASER as follows:-§

That the TITLE of the VENDORS in the land
hereby sold is unimpeachable and that the
VENDORS do have the right, power and authority

to sell the same without any let or hindrance.

That this Sale is made free from = any
encumbrance or charge whatsoever and there is
no  tenant nor mundkar in respect of the said
property and that the sa4id property is not
subject to any oéder of atfachment or aﬁy
other prohibit;ry order from any Court or
Tribunal and that it is not subject to any

notification under the Land Acquisition Act.

L

@5

That whensoever reasshably required, . tha
VENDORSshall at the cost of the PURCHASER, do
all'tﬁat should be necessary or convenient tao
ensure that the PURCHASER peaceably holds and
enjo?s the said land without any interfgrenqe

from anvone whosocever .

N>

a4t
ey
5
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9
o '1 3 -
d) That in the event the  PURCHASER is ever

dispossessed frop‘the land hereby soldior ..any
et s

part thereof BYEREASON OF ANY DEFECT LN THE

% TITLE OF THE VENDORS, the VENDORS. shall fully

compensate the .PURCHASER and shall save the

PURCHASER from loss.

Hmn
Viodznt el S c " EDIULL G
\\ R o o e e s
e S e i s
P '/} & j o ’!f
n7l o Y £
o 'ﬂ'ﬁt = ALL . THAT | LAND whicﬁ"is a coconut garden and is
- known as “BANDO PILLARh, and is situated at Goa
"_4 ' Velha of 1|lhas Taluka, and Sub-District, pistrict
Yy gi g s A : : : '
of North Goa, State &f Goa, within the jurisdiction
w‘;“
of the Vvillage Pancéayat of sSt. Andre, and bears
~ Land Registration No. 20,295 at Book B-54 New at
‘Q Folio 74 over leaf gnﬂ jeipart of MatrizA (Revenue)

.
s

No. 407 and bears aséa distinct,property Survey No.

154/2 and admeasurBSJépproximatGXy 5950 Sq. Mts.

(Five Thousand Nine Hundred Fifty Square Meters)
and 1is BOUNDED on the East hy the property of the

heirs of Caetano Heliodoro do Rosario Rodrigues, on

4

3 :
i /‘U"- '
~ (

i BT e seiee i oo e X

S FTOSICIER S S =
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' £
the West by the property of the heirs of Romulao

Salvador Vaz e Figueiredq gnd by-the property of

- %

1. % .
Alfredo Cassiano da Cruz e Conceicao Souza a

Menezes . and. Alvaro .Jos& do Conceicao Souza e

s N

Menezes, on the.North by the remaining 14/25th of : A
the property “BANDO PILLAR" earlier described under , 'Ggl

No . 20,294 and on the South by the river now by o ::

S v

Sapal Lote B. o '

IN WITNESS WHEREOF this Deed is made on the day ; %

?w

& o,

first above mentioned and the parties hereto sign. 7

..

Signed, Sealed and De\ivéﬁéd )

: :

b R ~

) | o

(through her Power ot it Attor'r\ey)&—-/> \AJLAJL~ s
(2) ' R

by the withinnamed Vendors

1) MR. J.R. RALINO DE 'SOUSA

2) MRS, ANNIE DE SQUSA §

MR. J. R. RALINO DE SOUSA

Signed, Sealed .and Deglivered )

v/

by the withinnamed.Purcﬁﬁ%er b : , : ‘ o

M/S .GLACIER TRADES PRIVATE

LIMITED under the Common Seal

ﬁ
of the Company and in the’

(R A A S N A T A
{

presence of

Consdibitid W ﬁ“ | o
Qhu;u'T =

A &,
: y
£7,:
-{i— 3 e

P;s“.:
Y
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WITNESSES
s,
A Tt i

RECE | VED the day and year first )
,

hereinabove written of and from )
SDab )

. the withinnamed purchaser )
Hs . 4,46,250/~ LRupees Four )
& 3
akhs Forty Six Thousand Two )
Lo )

Hundred Fifty onty) vy )
i e )

D.De. Ne. 280867 - dated )
)

August 25, 1997 drawn on Union )
)

Bank of India, Panajil v_be\'ng )
D

. )

full & Final consideration to be)
: )

paid by the Company to us as )
e’ : )
withinmentioned D)
R Biby 1 . o

APLER . s YRadTe

A [ Wy i

R e

™M

me. o4 8 280/

|

SAY RECEIVED

R.

RAL INO DE SOUSA

(VENDORS)

v
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